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Government of Karnataka 

Forest, Environment and Ecology Department  

Office of the Regional Director (Env), 3 floor, Mangaluru Urban Development Dept, Urwa store, Mangaluru-6 

Sl. No. CRZ/ CR-1/GL(669)/2024-25     Date: 10-12-2024 

 

To, 

The Managing Director 

Smart City Ltd 

Lalbagh, Mangaluru 

Subject: Complaint regarding ongoing CRZ violations by Mangalore Smart City Ltd 

(MSCL) near Pinto Tile Factory, Morgans Gate. 

References: 

1. Government letter ref No: Apagi 17 CRZ 2022(Vol-1)Bengaluru dated 25-09-2024,  

2. Our letter dated: 16-10-2024, 20-11-2024, 21-11-2024, 26-11-2024. 

3. National Environment Care Federation ® complaint dated: 17-07-2024, 19-11-2024, 

22-11-2024. 

4. National Environment Care Federation ® complaint bearing reference: 

NECF/Comp/WF/2024-25/96 dated: 09-12-2024. 

 

 

In connection with the above, Mangaluru Smart City Limited has been granted a No Objection 

Certificate (NOC) for the Waterfront Promenade Development in Mangalore Thota Grama, 

Mangalore Taluk, subject to specific conditions set by the Karnataka State Coastal Zone 

Management Authority. Additionally, Hon’ble NGT has issued directions and has ordered the 

work to be done as per the laid down conditions. 

During the implementation of the said project, complaints regarding Coastal Regulation Zone 

violations have been received as per Reference (3) by the Government and this office. As per 

the directives in Reference (1), this office has been instructed to conduct a spot inspection and 

submit a report pertaining to the complaint  

As per the directives of the Hon’ble Government and in response to the complaint petitions, 

officers from this office have conducted multiple site visits to the project location. Through the 

letters cited in Reference (2), you were instructed to refrain from any activities that violate the 

CRZ norms, to thoroughly examine the allegations mentioned in the complaint, and to take 

necessary corrective measures in case of any violations. However, you have not provided an 

appropriate response to our office. 
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Therefore, it is hereby clearly conveyed that the work must be carried out in strict compliance 

with the conditions and guidelines outlined in the NOC issued by the Coastal Zone 

Management Authority, as well as the directives stated in the interim order of the Hon’ble 

Green Tribunal. Additionally, you are required to provide an appropriate explanation as 

previously indicated in Reference (2). 

In the reference (4) letter, the National Environment Care Federation (R) has once again raised 

a complaint regarding the construction of concrete structures at the project site. Enclosing the 

said complaint letter with this communication, an explanation is sought in this regard. As stated 

in the complaint, if concrete structure construction is being carried out, it must be stopped 

immediately. It has been directed to strictly adhere to the conditions outlined in the order of 

the NGT and to ensure that all construction activities comply with the terms of the NOC issued 

by the KSCZMA. Under no circumstances should the regulations be violated. Furthermore, it 

has been emphasized that the directives issued from time to time by the Hon’ble Government 

and the NGT must be followed diligently. 

Therefore, it is hereby reiterated that all construction activities violating the CRZ Notification 

must be stopped immediately. In case of any violations, appropriate corrective measures should 

be taken. A detailed report must be submitted to this office, addressing the allegations 

mentioned in the attached complaint petition and all complaint petitions referenced in (3).  

Failure to comply will necessitate the initiation of appropriate proceedings under Section 19 of 

the Environment Protection Act, 1986. 

 

Signed by 

 

Regional Director (Env) 

Forest, Environment and Ecology Department  

Mangaluru 

 

Copy to: 1.Hon’ble Principal Secretary (Ecology & Environment), Forest, Environment and 

Ecology Department, Bengaluru for information 

2. Hon’ble Deputy Commissioner, Dakshina Kannada Dist., Mangaluru for information 
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Government of Karnataka 

Forest, Environment and Ecology Department  

Office of the Regional Director (Env), 3 floor, Mangaluru Urban Development Dept, Urwa store, Mangaluru-6 

Sl. No. CRZ/ CR-1/GL(669)/2024-25     Date: 16-12-2024 

To, 

The Managing Director 

Smart City Ltd 

Lalbagh, Mangaluru 

Subject: Violation of CRZ Norms in Project Execution Near Pinto Tile Factory, Morgans 

Gate. 

Reference:  National Environment Care Federation ® complaint bearing reference: 

NECF/Comp/WF/2024-25 dated: 09-12-2024. 

In connection with the above matter, the National Environment Care Federation has attached a 

copy of the order dated 11-12-2024 in Case OA No. 52/2024, filed by it before the Hon'ble 

National Green Tribunal Chennai, regarding the "Waterfront Promenade Development" project 

at Mangaluru Thota Village, Mangalore Taluk. The order states that if any work is carried out 

within the CRZ in violation of the court's directives, the project proponent will be held 

accountable for such violations. 

 

In the said complaint, the National Environment Care Federation has alleged that MSCL is 

carrying out earth-filling activities towards the sea near Morgan Gate-Pinto Tile Factory (copy 

attached). Accordingly, an inspection was conducted at the site. During the inspection, it was 

observed that black stone, crusher powder, and cement were being used to lay the foundation 

of the promenade barrier within 1 meter from the riverbank towards the land. The structure is 

located within the CRZ area and appears to be a permanent construction. Therefore, you are 

hereby directed to submit an explanation to this office within 15 days of receiving this letter, 

justifying why a recommendation should not be made to the Karnataka State Coastal Zone 

Management Authority regarding the violation of the terms and conditions of the No Objection 

Certificate (NOC) issued. Failure to respond within the stipulated time will result in further 

recommendations for legal action under Section 19 of the Environment Protection Act, 1986. 

Signed by 

 

Regional Director (Env) 

Forest, Environment and Ecology Department  

Mangaluru 
Attachment-2 
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DAILY  BULL DOZER OPERATIONS & ONGOING PERMANENT STRUCTURE 

CONSTRUCTION IN CRZ AREA 

Photos of Ongoing CRZ Violations at MSCL Waterfront Project – Post December 11, 2024 

 

 

Photograph Depict Bulldozers Near The Sensitive  Mangrove Area causing irreversible 

damage to CRZ area  
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Ongoing CRZ Violations at MSCL Waterfront Project – As of December 11, 2024, NGT 

Hearing Date 
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Photograph Depict Continued CRZ violation till date -Bulldozers 

Operational Near The Sensitive  Mangrove Area causing irreversible 

damage to CRZ area  
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